RAJYA SABHA [16 July, 2002]

GOVERNMENT BILLS
THE HOMOEOPATHY CENTRAL COUNCIL (AMENDMENT) BILL, 2002

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI
SHATRUGHAN SINHA): Madam, Vice- Chairperson..

THE DEPUTY CHAIRMAN: No, | am Deputy Chairperson.

SHRI SHATRUGHAN SINHA: Okay. Madam, Deputy Chairperson, |
hope you will pardon me. This is my maiden speech during the second term
of Rajya Sabha. Also, this is my first speech as the Minister of Health. And,
this is the first time that | am moving a Bill. So, | hope, wish and pray that | will
get the blessing and support of the entire House.

THE DEPUTY CHAIRMAN: It depends on how you are piloting it.
So, you should learn it properly.

SHRI SHATRUGHAN SINHA: | hope so. Madam, | move:

"That the Bill further to amend the Homoeopathy Central Council Act,
1973, be taken into consideration."

Madam, Homoeopathy is one of the recognised systems of medicine
in the country. It has gained popularity because of its potential to cure certain
diseases for which there is less or no treatment in other systems. The
medicines are safe, economical and free from side effects. The Government
of India is encouraging this system to develop its own genius.

The Central Government has established the Central Council for
Research in Homoeopathy as an apex body to carry out intramural research.
This Council has 51 units across the country which are engaged in various
aspects of clinical, literary and drug research. A National Institute of
Homoeopathy was established at Kolkata in 1975 to carry out educational
research and to act as a model institute for teaching in this system. This
Institute is conducting both under-graduate and post-graduate courses. The
Homoeopathic Pharmacopoeia Laboratory was set up at Ghaziabad to lay
down the standards and quality assurance of drugs. The Homoeopathy
Central Council Act, 1973 was enacted by the Parliament for the constitution
of a Central Council of Homoeopathy and for matters connected therewith.
The Central Council of Homoeopathy was established with the main objective
of regulating the standards of medical education and its practice.
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The provisions of the Homoeopathy Central Council Act, 1973, are
extendable to whole of India. Prior to the enforcement of this Act, different
State Governments were following their own State Acts and were conducting
different courses of varying duration and titles. In 1983, the Council brought in
uniform and standardized Homoeopathic Medical Education Regulations and
prescribed minimum standards to be maintained by every teaching institution.
At that time, there were 101 colleges, and a majority of them were conducting
Diploma level courses. Presently, there are about 166 teaching institutions
with an annual admission capacity of about 9930 students. The Diploma
course has been phased out,-and, at present, the under-graduate training is a
five-and-a-half-years' Degree course. The Government has also permitted a
three-year Post-graduate course in Homoeopathy in seven specialities. The
number of registered practitioners in the system is approximately two lakhs
and the drug manufacturing units are said to be about 800. Twenty-two State
Governments have set up Regulatory Councils/Boards to develop the system
and have also established a large number of dispensaries and hospitals to
provide health-care facility to citizens. With all these infrastructure and
facilities, India can claim to be a world leader in this system.

With the increasing acceptance and popularity of the system, the
demand for establishing new colleges grew, resulting in an increase in the
number of doctors coming out from these colleges. Commercialization of
medical education gave incentive to opening of more and more colleges. The
Societies/Trusts and similar bodies started colleges after obtaining the
permission from the State Governments and affiliation from Universities. This
caused proliferation of colleges leading to fall in standards of education.

It was expected that the Homoeopathy Central Council Act and the
Education Regulations made thereunder would achieve uniform standard in
education and practice of the system, but due to lacunae in the provisions,
neither the Central Government nor the Central Council of Homoeopathy
could enforce the provisions in letter and spirit. According to the procedure in
vogue, an intending society, etc. obtain necessary permission of the State
Government and consent of the University for affiliation of the proposed
college. Thereafter, they approach the Central Council of Homoeopathy for
permitting them to run the course for a fixed number of seats. There is,
however, no provision in this Act which puts an obligation on them to seek the
approval of the Central Council of Homoeopathy for starting the course.
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However, in the Education Regulations of the Council "Homoeopathy
College", has been defined as a "Homoeopathic Medical college affiliated to a
Board or University and recognised by the Central Council". This presupposes
that the college will seek the approval of the Council. However, due to
absence of statutory backing, it could not be legally enforced. The college can
still be started with the permission of the State Government and affiliation from
the University, without obtaining permission or recognition from the Council.

These problems were considered by the Fifth Conference of the
Central Council of Health and Family Welfare and the first-ever Conference of
the State Health Ministers on Indian Systems of Medicine and Homoeopathy,
held on 18th February, 1971, and it was resolved to amend the Homoeopathy
Central Council Act with a view to seeking prior permission to start new
colleges which comply with the guidelines laid down in this regard. An
amendment to this regard was carried out in the Indian Medical Council Act,
1956 in 1993.

Therefore, the proposal is mooted to amend the Act, on the pattern
of the amendments carried out in the Indian Medical Council Act, 1956,
providing for seeking permission of the Central Government for the
establishment of new colleges; increase in the number of seats or for
introducing new courses, with a view to preventing the mushrooming of
substandard institutions. The proposal also seeks to provide provisional
registration to the interns, when they are doing the house job or internship, to
enable the interns to undertake their training, with proper legal sanction. Such
a provision is already existing in the Indian Medical Council Act, 1956, and the
Indian Medicine Central Council Act, 1970.

With these words, Madam, | commend the Bill to the House.
The question was proposed.
THE DEPUTY CHAIRMAN: | must put on record that when you went
to attend the AIDS Conference at Barcelona, | got the message that you did a

very good work, commendable work.

SHRI SHATRUGHAN SINHA: Thank you, Madam.
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THE DEPUTY CHAIRMAN: | know it because the IPU was also
participating over there. The Members of the IPU sent me that message. So, |
am sure, you are going to be a good Health Minister, but you should take care
of the health of the House first.

SHRI SHATRUGHAN SINHA: 'Health is wealth'. | remember that
phrase. Thank you, Madam.

DR. M.N. DAS (Orissa): At the outset, | would like to thank you
Madam, for your kind permission to speak a few words on this Bill. In my
opinion, | think one of the best and the last jobs of the former hon. Minister for
Health and Family Welfare, Dr. C.P. Thakur, was to bring this legislation in
order to improve both the qualitative and the quantitative aspect of
homeopathic education and treatment. Madam, we must all agree that India is
a poor country, and the price of allopathic medicine has become so prohibitive
that it is almost impossible for a middle class person to buy allopathic
medicines for the treatment of his kith and kin.

Now, one should admit that Homoeopathic medicine is the poor man's
medicine in India. The poor people can afford to buy only these types of
cheaper medicines. The Unani or the Ayurvedic medicines are also costly. Now,
the question is, how are you going to encourage this Indian ' system of
medicine, which is actually not Indian, but Western science. The question is :
how to improve the qualitative aspect of this science? There are only 33
Government homoeopathy colleges and hospitals where education is imparted
and treatment is also done. Out of 166, 133 will be in the private sector, as you
have yourself said. Now, should a country of the size of India, having a
population of about a billion, depend on only 33 Homoeopathic colleges and
hospitals, or, should the number increase? If the Centre does not come
forward to aid the State Governments, the State Governments would not be
able to increase the number of hospitals or colleges in the States. So far, the
system was that the Government would establish a Homoeopathic medical
college and hospital and the university, after studying, taking into account the
infrastructure of the institution and the nature of the teaching, the courses of
studies and the qualifications of the professors or teachers, would give
affiliation. That was the system. But you are now taking away that privilege
from the State Government and from the universities. That is good. But let
there be a Central Council just to supervise the quality and the standard of
education to be imparted by every
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medical college. Unless that is done, we are doing a disservice to the poorer
people. But one thing you must remember--a homeopathic medicine is a
medicine, which does not kill the patient, at least. It is considered a harmless
medicine. But let me issue one warning here, from my practical experience or,
what | should say, observation. Adulteration of medicine in the allopathic
sector is growing apace all over India. Has the Government done anything to
control that, to stop that, to prevent that or to punish the offenders, who go on
manufacturing medicines to kill patients, not to improve their health or cure
them? Now also, the same thing will continue in homoeopathy because it is a
system where the medicine looks like water. Any adulterator may just put a
label and sell it. So, you must be very cautious about that. | would request the
hon. Minister, let there be a Central regulatory body with experts in
Homoeopathic science, to supervise the standard of education of every
Homoeopathic college and hospital. That is a must, because there are private
parties coming up to establish Homoeopathic colleges and hospitals all over
the State, at many places. They do not think of the qualifications of the
teacher to teach the subject; they do not think of a proper infrastructure or the
instruments necessary; and certain things are not taught at all, but the
degrees are awarded. Such people are going to become merchants of death.
They do not know how to treat, do not know the medicines, but yet, they go
on. One thing one must be aware of is that, even without reading homeopathy
in any college, in any institution, there are private practitioners all over the
country, in the rural areas. Without any knowledge of the subject, they
somehow treat. And people believe that this system of medicines would not at
least harm them, if not help them. That kind of thing should be checked. At the
same time, keeping in view the growing population of India, the growing
diseases in India, unless sufficient encouragement is given to Homoeopathic
institutions, Homoeopathic colleges, Homoeopathic research, we would not
serve the purpose. Money is required for research. There are scientists,
experts, who can devote their talent, their merit, their acumen, their ability, to
bring out even new medicines, which the western world is trying to bring out.
So, let us emphasize on quality, but, let us not restrict the quantity, because,
for the people of our country, homoeopathy medicines is a must, because of
the prohibitive price of other medicines. Taking all this into consideration, |
would support the Bill, but, at the same time, | would request the hon. Minister
to be very careful and cautious and see that the people are not denied of
these benefits. Thank you.
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1.00 P.M.

N A TG (TR T : A, G391 39 W B A1 ¢ |
JoauTafe . 3 |

2 S Egddt . o &, uiE e § SIreT 8N | ST SITe | URY BR o<l
g
JUHTART . <9 b q1S 31T BT B AT |

3 ST . SUGHIIRT FEIGAT, § FAULH T Riwel Sl Bl Id] 71
STRICT |HTS o foTY 9eTs <11 ATET | S 1T Bl A1, STl A9 @b fopan , § 4
ST YUY @h HRAT AT IR S ATATE <1 ATG | SIT {3 ST A=IET Sff 7
HEI, S1. BAN [IeafGeTerd & THHIel 8 , 38 Hel [ 39db Yaaa sf. AU St
A -FASHR 59 [ DI AR AW ¢ & | $HD] 59 < Bl 98 Jaeaahdl Al | 595
Hdg H§ H§ P iR W1 [FdeT AT A | GaULH Al H I8 B b I8 FeAl (& I
S Rive offts Afew & 721 &, 981 © | 399! Sfd o H g8 | =1 T A &t |
Afr A% RIgd ST Bod SRS 3R IS Nad BT YISl IiIei, IR o9 @i
e gRT, aRuRe i gonferdi 2, S A1 391 Rigid &1 A1an 8 596 §RT
ETRT BT 2T 81T © | 3991 QAT 1Rl 1 e g & ReT e dvaean gasl
yoniferat el #R Ul § | I8 Yo YRIETRIS 29 B | 89K g 618d 39 Sigd & U
ggd & ufifed fagm 2 | 9a¥t ugel EIRTA ISR 71 7R e g &1 se9
STt R | 39 a18 ¥ 39 fIfhcar ugfa & dR-8R IR giell 715 | I8 1 39 Ioi8
q PET il AN I WRe A1 A1y & 4 N Al S & 3R 3711 bl qHmail 1
FHIET B & | SHIAG 3 e fopam | g9 Aerery Sff < el {6 deen ) efee 4 o
A &1 A1 IR oral &l §fee 3 ) A 81 1R | SIH1 PTG AR AR
AT 59 Fafhear goret! # 891 A1f2T | aReTd 3 1. 7875 IWHR, 59 e fhe Afsahd
s Fe1 SY A1 ugdl &l Velel RReH @81 WY s9& ueard fge o | S, 7=
RGN 7 98 | MY A & SWId 39 91 BT Y11 AR F&T {6 anea § g9 yoredt 9
31 & AfE AR ST AW 81 FHT 2 | 39 Iol8 ¥ 919 89 IMPW U Sff &1
SaTash ged & 1 a1 Bl & 1. 788 WHR AR IHGO I & 919 @l | J dhed &
B9 SATUD] I8 AEHT T I8 T | I8 BARY IR MaeI bl 3R WRAT ARIHT 141 &1
T STTLIH ST B AT 2 | ST b 7. ST 71 gl b arectd # 89N 297 Bl i) ST &,
STTE-STTE IR U R & STel 89 g9k bR Bl ffdear gonferan & forg gt e =€t
PR U T, WA G H, U I H T a7 w7 9 g9fery 9 @ o9 $v fafden
YT BT JIAHT ST [T 81 | I8 H GHIT g 1 31 TUITell &b §RT AHd 1 Fobell & | 51
foTQ & geTs <=1 =T b S8 1+ 3791 Sl Hreifieh ached faam SaH
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A SISl 39 99 H WRPR F B U € SR a1 AT 39 a4l DI A B SATawyeha
8% 2 99D W W UHTY ST € | § IHPI SIS 81 T8l § alfchd Sal il IL]
3R RO BT Sl HAF 7, IHE &, S99 I § T § 6 Sl [ & 59 a1d 3
AT ..(FFEH)...

JU[HIRT . ST A Il TS 81 ST IRTY | 1t is not fair that when he is

speaking, | should say, "No, you stop it".
2} S Agaet . 1 Si g1 ARE & PIad Bl
THE DEPUTY CHAIRMAN: | know that he deserves to be scolded.
i A AGI . 37 I F 14 |

JUHHTIT . 3777 37T 1 18 H BEIC DR AT & & d18, 3R F G
JIRE @WHX | The House is adjourned for one hour for lunch.

The House then adjourned for lunch at one minute past one of the clock.
The House reassembled after lunch at one minute past two of the clock.

[THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) in the Chair].

AN A gEgdadt . STHT wEley, § URY H e @) K81 o 6 I8 o e
3T & I8 984 & YAaTRd 8 | Ugel Sl et &1 SHH 1 S off, & a7v1a o, 361 X
PR P oY I8 9 AR & ST O W1 TRy HAT S 7 79+ YRIND AN 7 Hehd
fopam o | sl & e I8 A1 b ST8f ae sl &1 U9 & S {5 #30 #81ed 1 W&
BE1 3R BN A 81, <1 7 Bl b a8 v Wi Frfbe ugfer & o1 il e, TIa
TP, 98! TP, ARSI TP AR Tl BN HOIGRI B BIANTAI 5, § G 374 STHT 39
P IR R I HE Y81 § [ q9 b 39 ULA T Pl I8 of ST ST Fhall 8, ST T (b PIg
3R dpfeqsd a= el 81 | 9% 3R Sl FRIfhear Ug i & ST f[adbed 3@ gda
3R BRI W geT ST R8T 8 | s9iey 39 I8 fide fohar 6 I8 o fafeer veafy g,
R ¥ 1. A dld WRBR Sl & T 370 =i o, had U@ e fafeaad ik
STgeR B T8l &, I8 U QT IR Herdhall 4, AT BT | RIS IR H 39 S 8 b
ArEfe e WISt 3R 2NY BT YA AT AT 4§ g7 iR S0 a1e oy grafgfedi sanfe
gl | FET T8N, AL Hr WY ISl & S I SHR AW P b g8l U Bl YU Wl
PR 9, TP MR R 918 | ITh] Alge U1sst e | 99 fafdcar ughky o1 39 993 Sl.
HE7E TRPR 1 59 < H ABOI a1 | § T g 6 Sl 3@ SR - v aaifie
U] & S E © | 3 e e Arg 6 Iwl Sl SR &6 HUR Sfd g9 S
2, 9% Ugd ¥ I8 9eT &6 & araa # g ey 2 &1 U uRadd B, 2-1 g9
foar ST et & , S iR fhan ST veT @ iR gHifery yot sy Al g gaanRa
w9 A GAREd B <1 8 1 {F o<l &, H Gera § b S FaeRepd & | S HaATerd
BT QRIS W V&1 & 3R
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31 7RIGY 7 9 efe 9§ I9a! <@ 3R e 7, 98 O 9 §Heial § b 9gd a9k
3R IR &, feh Sl FaRAT ST DI 8 T P S 8 8, ISP Hael 1 TeT A1 &1
e =g, i eIy a9 Il &, WRATY &9 Sl &, I] JfehR i < oy
S B, oifehe Ia! faeaa=1adT & I gud IR 81 STl & | S9 | @l & fawary
&1 BT 3R I8 YU A9 H I FBT (5 SYfaam uRve A, 1956 # fbg 77
HeNgAT & Ye U= AT I &b 3wy Ig sl h=ig URYS ©§ | H8Ied, H Blg
JATATET &1 BRAT =T, Qb d A H31 Sl BT & faamn arg & smgas
g aRve a1 At &9 3feam Afsad e & M | 99 8, 9 71 f&s &t
TR AT BT 8, S H Al Ald Ig TS [F BEHIC AT GIH BIC DI ST S IR H Y
BB TS | YBI el a8l b 7edel P Wi UREc AfE & IR A FHRT & | 1 SF & Sl
M, SEe 3iR A& A9 <1 R &, S B AT 6% bR 4 57 7 X81 81 59 IN
# § w7t | e e A 5 a1 9gd <1 ® 1 T gaferg f Qwr F Rufy
UYL B 3fR &9 faeaa g @ Sie 2 |

5 1. 319 Y et % 3 Fafrea ugfy § o5 sien BTy Sraey f 2 R & forg ufdremr
BT Y& MY HAT & AT 20-25 A3 A I g 3720 1 F ial # FAfPedr &= Fad &l
BIeifh 9 FawT ¥ B UBR B -1 1 ged el 2, fb 39 & oy
ATIRTRST Bl €S H I@ Y S AR Bl Tdl b ST TSN 37Y Bl 15T ARBRI
HUS HRAT BN AR I8 AICIIC BRAT BT 1 MY BT I8 UM <=1 81AY 3 Sraf T4 <A
¥ oy ol BIS fadred 72 8 1 3 o) fafdsean & forg o gramielt fafdrcdat o o
R | v 3T 7 e 5 59 uSfT A uRierr $ Iwid ama F st o fewelr @) srre
&M e M | 59 9 uar Fete 2 S 59 9 raeR® 91 3iR o/gHa &l 9gd ATawIH © |
ey & w3 S o1 ear el arg 6 oy STei Brefid 3 ok PR T W@ E
R 1 &9 |9 W R B, I B 31R 319 &7 I8 SR 9 S & fF s qi {6
U JAfIBRT BT SUINT RIS & MR TR BN 1 3t 7 gfyaw offw f& mihers
HTT I & | 319 b 9 SReTT AP HIIRIT & IR aTel F HIR HIIaTe! PR
2, Ifehd 9% BIaT T8l & | SuqHIege Sil, Si {6 #3 Heley 7 Fel i 9 e
TER BT AT <11 ST [T 8 IR 5 PT AGARIBRY] 81 B & | HEIS Y, 3NN &
I H § AT § [P Faardiaor 1 sifard 81 11 § it IReR a1 Rith gfemg
IYALT BT A<l 8 3R AT I & oI ATIE S WU PR Tl & AR IaT 3MT B AT
Al T | 39 AT & §RT 39 HArIT SMY AR 9 & fofg ARIdHdr &l - faRiy &1 <=
TSI GRAT IS Qb TR g ST | 3 31T &7 Bil, AT - AU AT H g
Al SydfeRi FAR 8,9 R S99 4 98 9 @ IR @I A6l 8 | S sRInE
FSIARIT 31T 7 AT B &, ST B BTeId @ | YT Il & [ S Pl G HSAT AT
R ST H YaR BT Hal STl &, S €T H <@ ST 8 | A1 Y T &1 JAeAT-31eTT
fFerferear ug i 8 f &1 g gk I HRiIe e - Aahd AR 79 B ST ATaeaha
3R &A1 1 98 I HT SR IR Fdhdl § | 31y 39
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B S T A ARy, 98 99 UIW BT AR | 39 9N H O T oM @t
AMEALIHAT & | WTABY 39 T Sl SAI9AT a9 BT 7, SHDT a-W% WY AYPBT a1
SN 2T ST BT © 1 8% S9-U58 &7 3 89N foell & Iraurd & |YRIF § 9 o
I SGIRI H gg Bl el © {6 TRIF §79 Ybe Thbs MY | TS STl BT 39 18
BT AFH & [ B3 IR STaTaTd] SdTSAT STa--ofdl 81 ST & |

SUFWTEE IS, 31 IE BRIl H Y U B ATTeIBT 8, D!
WG & fear S A1y, Bad feRe w9 | 8T Who is to police the Police
and who is to regulate the regulator? 3T g9&! Tdh Weiest iR € g 2,
ITD! AR AT g1 8 | T ST SR & I YR AR I SG1 IS | ST8f qh
TUTE BT 1 31K 8, 39 e H &l AIel Ugdl g4 gs ol % fdewrs & RuRe s
fHeelt 21 2 | I 3ot Aghaasy © Sd! el BT TR W H] & o1 TS |
S § b HATY AU Yl SIS T8l Fehell, HAT Sil T STIT Ieedl SISl o1, HATerd
Al U Yooll TEI SIS Fhdl U8 HEPN [ Yachls § RYRT <1 A1 7 <1, I8 M
T HATTI BT |

IS, § TSI g (% q1e” A i1 srAMef 31 Sarsdi o 81 &, 89 IR 3T
ST 3B TS TS 2,39 IR H I Sl W HATerd 8 ST &1 3MTqh! fesT ge
TUTT B G | AR IS4l BT WR ST 781 8, <lfh H A1 § (b AR gare3i
I GTER ST RET 8 | AR <20 H G35 H, DI 4| PO 3R A1 H 41 984 36| qargai
I @Tel ©, <ifhl 3MTIS I8 SaTgdi SaeIdhdl $ 36U el © | SHfTY U $I TRE
&1 < B SRR © |

ITAITEIE HRIGd, Yo & Hd , ol 6 ST 3 o wEidd
TS[her H g3, 3R W &S Weie<) 3R # gar, T &1 Wt gart, I ol =IRT-=IRT
o1, 3R T8 a1 g8t ¥t 371 Sl & I 31T FHST Aol © [ g {1 I1 BT $HDBI
B Fahll B 31 MTHT il Haed 39 e &1 a1 &1 2, & wsran g & a8 +ft 3o fss
HHT & | 3T gt Red, @IS &) a1 o) | TR SIEI[C AT Breaiel) Sierdrar 3
2,99 dau # g1 off ST 91 91 © ife § N $H9H I 8 P o @l TRE, Uh
AR RS P ORE faeravd] @1 g | Af, IqD! Sy o1 & ? I a4
TIRT §S ? 9 Gdg W R 319 RUIS I, I had irenRe g | 3 99 26 a1 27
R Hew o1 fosp frar, Sa) Suafdi araa d wn g, e fead g 2

qEIGY, TARI SRTT 2d W 1) qargai &+ ¥ | 319 9 ® fF s IR
B! TS TAR SIS 49 W T8 TS T | 37T BART 7, RARNT &1 a1 9gd gan
PR & | AT JAgae A A SKIATS BN 2, <lfh ST 7 e 3ygde iR erwiieft,
ST B9 BN &l dRE AER IR © | 39 849 W Y BT AR I9d Sl dieiide
TS 2, ST R 841 A1 | BRI IR 98 fhae ff s, R uafl gefat &
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g | 7 ST ATE 3 S99 3R ARBR RIT JAR R RE| 6, SSAT Hirel a1 YA PR
BT B, e TR &1 BIRSTe, {5 TR o1 wH=ae, Aoy g7 3w H e Y81 &
? S 919-9159 Hex &, SH 99 H 991 81 @1 § 2 981 g1 ol 7et f "research for
research sake" ? SHd! ATST AT ST U AR I <8 AN €, 3re0 Rivew Y
STTE-SITE TR el §U &, I A9 THT TS 1P TRPBIRT FAT H TEh 81 3717 Fe
fep SIT9 SR BRAT ATed & o § qHSIdl § b SuH 31y 379 Sevd H Ahdl el 8
AT | H STYHT g I e o1 ATedl , Q1-Yeb dISi Bl AR AT LI AR e
ST § | MY IL AT 3R RN BT HAFT $  URETH 4 H fordm € b “vsii TR
GURTAD SUTT B Bl [RART H e & 1P 7 A SHD U SRIEY B B Afh 8
3R 7 €1 98 URYT Bl PIs (e < Gl 2 I ST I Ua1 galdl & b gl fha -
FHAFHR IR TR = & 915 98 [ A1 737 1 3 ThR & I£ed I faet 3
J 3R I£eF W T A [ IHP! 69 THR A 89 Jolc BN | SHP IR I
AT d BRIl BT AT UGABH AR PR $ (g R =il gRYE HT
THIET IR PR P (oY FAETALTAAT TR PIs ST ST BT Hlg e T8 8, Hadl
JTHIST B MAIHAT T8 &, JILIBAT 59 TBR DI & 6 < BT ATTLIBARIT P!
S U, [ UBR BT JHIRIT 89K I8T & e SR g4 ARy &1 el iR T_ie
&1 | ST IS 3R U SNl fAraeiiel gur & SHH SR faeraeiiel i & gl 89
5 TR W iR fB77-f6 qa1sal 4 SR 2Ny A1 Ry HRA1 9164 & AT {59 YHR &
FITH HIFGH 89 ITH AT ATEd © | T IS SR 89 BIg YSeId od PIS el oy
I T 1 89 BT od © olfd ISP IURId 89 HIell-310 R H o | {5 a8 &1 8q
T4 GUR BN | 3T F AT Y FFdeT HRAT1 A18d1 § o I8 TR ATIIP © 3fR
319 I 1 599 W foran 2 o U &s SaTexvl 8 1% STei Herfagrery &1 vom 9y & d
3T & ST & R UeETaait aut ¥ g W §HR B A1 S ¥ | IE FE B, IE
3t +ft 21 R'T ¥ SR WA X 15-20 ST H 3R WRIdR Jel1s & Ae A o1 &H g &
2 5 25 g NGt e gt <& § feeh § ,frait € arorft # , s &9 371 et
& oy a1 R & 1 1 QA AT, ST ST T U997 e &, STl BT faedT ofed € Sk
RlTh &9 91 PRIATE! P & 2 SMRIR 3778, 1., I7 AR B H W €Rarers! a1
HHEHT S W SFIRIT ST FHdT & Al Ai-7TS &I aoTe | 37 dIoil IR 8 &1 el <
| T8l T YA e MR BrTtell &1 waTdl &, Fifd ara! A1 ks A 75Igd |l & aifd
B9 3T ATIe! I Fol 37X STaesT & T ST gl B, RIea! JareT st a1 81T 2
, STD! BT IHT-AY B B ST T8 9 T & forg qars 2 iR g9R w1a 3iR
JNMATIHAT F I §, SHD HUX &H S I BT JI 8! B I8 © | gafery Srr J1
3 e foa, Il U FH-ad ST 81T SHS! qoradt &l iR dw=r &1 9
3R I8 ff T B % 5 TR & 31T 3 wRersil § ArioR @i ey a1 St
AT WfHeeRi B, I8 3T20-31e8 ¢ &, Sd! I &I # I@1 811 | U H sy
e %, H9 v <1 qdad| ey HER § W frae fham o ofR # R we
AT ¢ o BIg I HSRI 3R ST T8 1 ISTR 4§ o Hal 6 g, H31l Hleiol & I,
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SR <@ |l © | 37T Q& & fog I=i1fies &1 9 98 IR SHdT 7 -39@M4 8idl © | &
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, § 3ITIHT g IR E |

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): You are not
well. Take some Homoeopathic medicine.

SHRI M.P. ABDUSSAMAD SAMADANI (Kerala): Sir, | m using it. Sir,
I am not going into the detailed aspects of this subject, because | don't know
much of its background. Many experts have spoken on this. Everyone of us
will be supporting the views expressed by senior Members like Dasji, who said
that there was a big necessity to increase the number of hospitals. Also, Dr.
Chaturvedi referred to many aspects of this subject and emphasised the need
for revamping the curriculum and the subjects of study with regard to the
institutions of homoeopathy.
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Sir, now we are in the age of holistic treatment. Our hon. Health
Minister, Shatrughanji, knows, everywhere, there is a cry for holistic
treatment, instead of underlining the monopoly of one science or ignoring
other sciences in every field of study. The new tendency is to take the holistic
approach, taking into consideration all the contributions of various branches of
knowledge. In such an age, | believe, homoeopathy has much to offer. The
contributions of homoeopathy are more important now than they were in the
past.

The important aspect of homoeopathy is, it sees a human being in
entirety whereas other medicines see the human being in parts. Now, it is an
age of specialisation. Specialisation, no doubt, has its own merits. But it has
its demerits also. For example, a patient wants to approach a doctor for his
eye disease. Then he has to consult an eye specialist. It is good, because the
specialist might have gone into the various aspects of the eye treatment in
depth. In that way, the specialisation is good. But, at the same time, if the
same patient has some other ailment which affects the eye, then the same
doctor may not be able to treat the disease. Then he has to go to another
doctor. Such a kind of fragmented approach in the treatment, and in the
attitude to the human being and human life, has its own demerits.

But, Sir, the plus point of homoeopathy is, it sees the human entity in
its totality. | believe, Homoeopathic system of medicine has not got that kind
of attention which it deserves. It deserves more attention. It can make some
more contributions, but | don't know why even after half-a-century of our
Independence, we have not paid much attention to the development of this
very important branch of healing.

The hon. Minister himself, in his introductory statement, said that
there are only 166 institutions in the country. As Dr. Dasji was mentioning,
there are only 33 hospitals.

Sir, in the case of post-graduation studies, the future of homoeopathy
is very bleak. That has to be enhanced. Another important suggestion that |
have to make while concluding my speech is that the palliative care is an
important area where homoeopathy can make a tremendous contribution. It
has been proved that homoeopathy is the best science of medicines which
can remove pain without using drastic and dangerous medicines. For
example, if a cancer patient is admitted to a hospital -- cancer is spreading
like anything in our country - it is said that even morphine is used which is a
very hiahly dangerous drug. | have seen
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many such patients and the experience is that even after using morphine, the
pain does not come down. If at all it comes down, it will be only for a
prescribed time. For example, an effective morphine will subdued the pain
only for two or three hours. After that the pain starts again. But it is surprising
that by a simple homoeopathy medicine it can be controlled. The pain can be
controlled by a simple Homoeopathic medicine. | would like to mention for the
information of the hon. Minister and the House that | have contributed from my
MPLADS fund to a homoeopathy medical college at Calicut in the State of
Kerala of or the construction of a palliative care unit because a large number
of cancer patients are being treated in that homoeopathy college. There has
been a tremendous research going on. | would request the hon. Minister that
in his plan action, more attention has to be given in this respect. It has been
proved that it is a very successful way of healing especially for cancer
patients. The only thing that the world can do is to contribute for the removal
of his pain of a cancer patient because if he is in a very serious condition, the
complete healing of the disease may not be possible. But at least if the pain is
removed, it would be a kind of compassion, an action of mercy from other
human beings to such a patient. In that context, the contribution of
homoeopathy has to be highlighted. Sir, there is a scarcity of literature, books
and research studies in homoeopathy. | think by this enactment all such areas
will be taken care of. Thank you.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Can you let
me know the name of that homoeopathic medicine, because replacing
morphine is a very difficult job? ...(Interruptions)... We will discuss it
separately. ...(Interruptions)... You have recommended that no morphine
should be given to the patients. ...(Interruptions).. You know how painful it is
for the cancer patients. We will discuss it separately.

SHRI MP. ABDUSSAMAD SAMADANI: Without using morphine the
pain can be subdued. There are many such cases.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): You please let
me know that medicine because | have many cancer patients coming to me.

SHRI MP. ABDUSSAMAD SAMADANI: | will do that.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, this proposed
Amendment Bill has been brought before this House to ensure that no
substandard colleges come up in future, and also to undertake proper training
for the entrants. We generally are in agreement with the objective
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of the homoeopathy Central Council (Amendment) Bill. But at the outset, |
should point out that our slogan "Health for All by 2000" has remained only a
slogan. Our hon. Health Minister who is an expert in acting has to deal with
this subject. In a poor country like ours millions and millions of people cannot
pay even for the basic treatment and food. Mr. Vice-Chairman, Sir,
homoeopathy treatment should be considered after taking into consideration
the. socio-economic factors prevailing in our country. But our existing
treatment is, mainly, based on Allopathic treatment. Now-a-days, it is
becoming very, very costly and it will continue to become costlier- in the
coming days. One may differ 'with me, but it is correct. After the introduction of
the GATT and the Patent system, the prices of medicines will definitely continue
to rise further. The poor have already been thrown out of the market and now it
is hard hitting the middle-class also. In that context, a proper Homoeopathic
treatment should be considered. Many a time, we give the example of China.
But, how has China practised in many fields of medicine and medical facilities?
Some of the hon. Members have pointed out that homoeopathy has an
effective treatment for chronic diseases such as Diabetes, Arthritis and
Bronchial Asthma and an hon. Member has mentioned just now that some
types of Cancer can be cured with Homoeopathic treatment. This treatment is
also very, very useful for the children. But the condition of Homoeopathic
treatment in our country is very deplorable. We have not given proper care so
far as Homoeopathic treatment is concerned. The Central Budget allocation for
the total health sector is very minimal - 1.3 per cent of the total Budget -- and it
is coming ddwn further. The total allocation for homoeopathy in the current
Budget, | think, is about Rs. 100 crores. | would like to emphasize here that
homoeopathy should be introduced, along with other systems of medicine, in
every public health centre under the Integrated Health Care System. We must
open proper research centres of homoeopathy. This is absent in our country.
We have to establish research centres so that more research work is carried
out on this particular system. We have, throughout our country, 1,94,987
Homoeopathic doctors. The hon. Minister has mentioned that we have around
2,00,000 homoeopathic doctors. That is correct. Out of these, only 37000
registered doctors are located only in West Bengal! Sir, he is the Minister for
the whole country. He has to work and take steps taking into consideration the
socio-economic factors of our country. The'M.D. course has not been
introduced in many parts of the country. This has been introduced in West
Bengal. So, this aspect should be taken care of | would like to mention a
specific problem of the State of West Bengal. So
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far as homoeopathic treatment is concerned, the problem is genuinely faced
in the homoeopathic medical colleges and hospitals with only two Resident
Medical Officers earmarked for the hospitals having 50-100 beds, to perform
round-the-clock duties in those hospitals. There are some Government run
hospitals in the State of West Bengal where the number of patients is very
high. So,, it is not feasible to run such hospitals with only two RMO's working
round-the-clock. In such hospitals, where the number of patients are high
there should be, at least, three Resident Medical Officers, instead of two. Our
Directorate in West Bengal is facing this particular problem. That is why, |
wanted to mention it here. Then, | would like to suggest that a Central
Workshop consisting of noted homoeopathic doctors should be convened,
and they should discuss this subject in order to improve the Homoeopathic
treatment in the whole country. With these few words, | support the general
objects mentioned in the Bill. Thank you very much.

SHRI N.K. PREMACHANDRAN (Kerala): Sir, | also support this
homoeopathy Central Council (Amendment) Bill, 2002. Sir, the ennobling
purpose of this Bill is to improve the standard of homoeopathic education in all
educational institutions. In order to start a homoeopathic Medical College or in
order to enhance the number of seats in a medical college, no approval or
sanction was required from the Central Government,-or, from the
homoeopathic Medical Council. That was the position. And, as a result of this,
there was mushrooming of homoeopathic Medical Colleges in all the States.
That is very clear. This Act came into force in the year 1973. In 1973, the
number of colleges throughout the country was 101 and within a short span of
time, it has risen to 166 now. So, the standard of education in homoeopathic
education has come down. For starting of a homoeopathic Medical College,
no minimum standard was prescribed. There was no rule or regulation, and
there was no standardization of the medical education throughout the country.
So, this is a good legislation because the commencement of colleges or
allocation of seats can be controlled by the Council or by the Central
Government. So, | support the Bill in totality.

| would also like to add one or two points regarding this issue. The
homoeopathic system of medicine is getting popularity now. It is economically
viable, it is popular and it is the safest system of medicine also because the
side effects are almost nil. So, it is getting popularity. The Government of India
should take the responsibility and should take an initiative to popularise this
system of medicine in the rural areas also.
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Now, the condition of the hospitals and the condition of
homoeopathic Medical Colleges is very poor. As there is no control r
regulatory mechanism, the colleges are lacking in infrastructure and the
standard of education is very low. So, it has to be taken care of by the
Government. The infrastructure in the hospitals is very poor. No attention is
being paid to this Branch of medicine. | can cite many examples. Sir, | would
like to give one specific example of a Research Institute of homoeopathy in
Kerala. | would like to draw the attention of the hon. Minister to an Institute in
Kerala, the Kurichy Institute in Changanacherry, which was established in
1967. But after the lapse of such a long time also, no effective steps have
been taken to provide proper infrastructural facilities. There is no building
even. The State. Government has allotted five acres of land for this particular
Research Institute, but that has not been taken over and sufficient measures
to construct the building have not yet been taken. This Institute was set up
mainly for the purpose of doing research in behavioural disorders. That is the
main subject of research there.

It is doing good work there. Many activities like students' health
programme and mental health programme are taking place there, but
because of the hesitation on the part of the Government, the infrastructural
facilities have not been provided so far. Therefore, | would urge upon the hon.
Minister to take some initiative to popularise this economically viable and the
safest system of medicine among the people by way of new research and
development in this field. | think, some solution could be found out for
behavioural disorders among the people, especially among the students, by
doing research on this. That is my first point.

My second point is, | think, in the Tenth Plan, it is being proposed to
establish Centres of Excellence in Homoeopathy colleges, hospitals and
institutions. In Kerala, there are two Government medical colleges, one is at
Trivandrum and another is at Calicut. Both the colleges are conducting post-
graduate courses. | would like to suggest that one of these colleges .may be
adopted as the Centre of Excellence so that it could be developed' further.
Once again, | would appreciate this Bill because what is stated in the
Statement of Objects and Reasons, framed alongwith the Bill, is absolutely
necessary.

One more suggestion | would like to make is, sub-clauses 2-4 of
clause 2 in this Bill relate to the scheme to be submitted to the Government of
India, but nowhere has the shorter time frame been mentioned. |do
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admit that sub-clause 5 of clause 2 says that if approval of a scheme is not
communicated within a period of one year from the date, of submission of the
scheme, such scheme will be deemed to have been approved by the
Government. Here, | would like to suggest that some shorter time-frame must
be there. It should be on time-bound basis. Suppose, a Trust, a private
agency or University submits a scheme to the Government, it should not
remain pending there for six months. Some time-limit must be there because it
can be processed, local inspection can be done, and, immediately, the file can
be moved. This matter requires to be looked into so that it can be done in a
time-bound manner. With these words, once again, | support this Bill and
appreciate the Government in bringing such a legislation which is aimed at
having better medical education, minimum standards of medical education in
the system of medicine, that is, homoeopathy branch of medicine. Thank
you.

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Mr. Vice-Chairman,
Sir, |1 would like to congratulate the hon. Minister and my good friend for
having introduced this very important Amendment Bill. | think, perhaps,
irrespective of political affiliations, every Member will support this Bill. Today, it
is a known fact that, in our country, in most of the villages, more than 40-50
per cent of the villagers use homoeopathic medicine. And there are occasions
when this branch of medicine is found to be successful in curing dangerous
diseases like cancer also. | would like to cite one instance. | was making a film
on Swami Vivekanand. The Director of the film was Shri G.V. Aiyyar. Before
that he had directed Bhagvad Gita. After Bhagvad Gita was over, he became
severely sick. We brought him to Hyderabad. The doctor said that he has
cancer in the stomach. Mr. Aiyyar was about 80 years of age. The doctor said
that if we operate him at this age, we cannot be sure of success. So, he went
away. After six months, he became perfectly all right. He directed my film on
Vivekananda. It was possible only because of homoeopathy. So, it is a known
fact that even cancer can be cured with homoeopathy. Therefore, this system
of medicine should be encouraged. In a country like India, where one cannot
afford even the basic facilities, homoeopathy can prove to be a good system
of medicine for the common man. So, the purpose of the Bill is laudable
because you want to make sure that good facilities are provided in the
hospitals and institutions. The Government should be empowered with the
necessary tools. | do not want to repeat what the other hon. Members have
said. Everybody has repeated the same thing. The only thing | would like to
say is that bearing in mind the importance of homeopathy, it should be
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encouraged. Therefore, we must make some amendments in the Bill. Sir, |
propose some amendments. | would be very brief.

The first amendment that | would like to suggest is this. In subsection
3(b) (Line 35, page 2) of the proposed new Section 12A, it has been said that
if the Central Government submits any scheme to the Central Council, it
should submit it within a period not exceeding six months. As my friend has
suggested, the period should be three months instead of six months.
Similarly, in sub-section 5 of the new proposed Section 12A (Line 1, page 3),
instead of one year, the period that has been provided should be six months.

Now, in sub-section 7 of the proposed new Section 12A of the Bill, |
want to suggest some amendments. Sir, sub-section 7 (b) of Section 12A
says, "whether the person seeking to establish a medical institution or the
existing medical institution seeking to open a new or higher course of study or
training or to increase its admission capacity has adequate financial
resources." | propose to delete this amendment. Then, sub-section 7 (c) of
the proposed new Section says, "whether necessary facilities in respect of
staff, equipment, accommodation, training, hospital and other facilities to
ensure proper functioning of the medical institution or conducting the new
course of study or training or accommodating the increased admission
capacity have been provided or would be provided within the time-limit
specified in the scheme." | feel, Sir, this also can be deleted. Then, sub-
section 7(d) of the new Section 12A says, "whether adequate hospital
facilities, having regard to the number of students likely to attend such
medical institution or course of study or training or as a result of the increased
admission capacity, have been provided or would be provided within the time-
limit specified in the scheme." | propose to delete this also. So, | propose to
delete these three sub-clauses of sub-section 7 of the new proposed Section
12A, namely, sub-clauses b, ¢ and d of the sub-section 7 from the Bill.

Then, Section 12B (1) says, "Where any medical institution is
established without the previous permission of the Central Government in
accordance with the provisions of section 12A, medical qualification granted
to any student of such medical institution shall not be deemed to be a
recognised medical qualification for the purposes of this Act." Modification in
this particular sub-section is very important. | request you to kindly bear it in
mind. And, next amendment is in Section 12B (2) which says, "Where any
medical institution opens a new or higher course of study or training
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(including a post-graduate course of study or training) without the previous
permission of the Central Government in accordance with the provisions of
section 12A, medical qualification granted to any student of such institution on
the basis of such study or training shall not be deemed to be recognised
medical qualification for the purposes of this Act." | think this clause is not
required. The last amendment which | want to suggest is in, Section 12B (3),
page 4, which says, "Where any medical institution increases its admission
capacity in any course of study or training without the previous permission of
the Central Government in accordance with the provisions of section 12A,
medical qualification granted to any student of such medical institution on the
basis of the increase in its admission capacity shall not be deemed to be
recognised medical qualification for the purposes of this Act." | propose to
delete this amendment.

So, in conclusion, | would like to say that we support the Bill. | know
that you are a dynamic artist-and a dynamic person even outside the political
world also. So a personality of your stature and your commitment must usher
in a new era. Red-tapism should be abolished. If they say 12 months, make it
five months or six months in order to encourage the system of homeopathy.
So, nothing is impossible. You can do it. Please do not insist on my
withdrawing all the amendments. | do not want to withdraw them. But if you
insist, | am prepared to do that. But what | want to say is that | want to inspire
you, stimulate you, vibrate you and request you. So, if you incorporate some
of these amendments, it will give a good hame and good image to the Ministry
and help the poor people and the nation.

With these words, | once again support the Bill with my
amendments. Without making a long speech, | read my amendments and
finished my speech very early. Thank you, Sir.
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SHRI RAMA MUNI REDDY SIRIGIREDDY (Andhra Pradesh): Mr. Vice-
Chairman, Sir, first of all, | congratulate the hon. Minister on assuming the
charge of a very important Ministry. As a dynamic actor, he might have played
so many roles in the films. But in real life, he is playing the role, of Minister of
Health. So, he has to take care of the health of the country.

Mr. Vice-Chairman, Sir, thank you very much for allowing me to
speak on the legislation that is very dear to our hearts. Homoeopathy is one
of the trusted systems of medicine in the world and is very widely practised in
India. Many hon. Members must be knowing that this system was invented by
Dr. Hahnemann of Germany. Now, in our country, this has become one of the
important systems of medicine. There is a strong belief that it will cure chronic
diseases. But, in spite of that, gradually, it is losing its prominence. When the
functioning of the body gets deranged, it is important to put the system back
to normal, with the help of measures which are in tune with nature.
Homoeopathy is such a medical system, which is based on principles of
natural healing. Homoeopathy is one such
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system of medicines which treats the human system from within or rather, it
enhances the body's own healing capacity. But it is losing its charm. For
example, in the early part of the century, about 30 per cent of the doctors in
the US were said to be homoeopaths. Today, hardly 0-3 per cent of the
practitioners can be said to know about homoeopathy. This clearly shows that
the importance of homoeopathy is coming down. In that context, this Bill will
definitely give an impetus to the improvement of this system of medicine, at
least, in India. | congratulate the hon. Minister for bringing this legislation
because, in the absence of any control by the Central Government, this
system of medicine is going haywire. There are about 170 homoeopathy
colleges in the country, with an admission capacity of nearly 10,000 students.

Sir, I would like to know from the hon. Minister as to why it took more
than five years for the Government to bring this legislation before Parliament.
The Fifth Conference of the Central Council of Health and Family Welfare and
the First Conference of the State Health Ministers on The Indian Systems of
Medicine and Homoeopathy resolved to amend the homoeopathy Central
Council Act, 1973 in February, 1997 itself. But it took more than five years for
the Government to bring it before Parliament. | would like this point to be
clarified. After Chapter Il of the original Act, the Bill seeks to insert a new
Chapter. Here | have a point to make. You are allowing university or trust or
society for establishing a homoeopathy college. But you are not allowing the
Central Government to establish a homoeopathy college! | failed to
understand the justification behind this. In my opinion, the Central
Government should also be allowed to establish colleges with the state-of-
the-art technology and infrastructure, the way we have the Central
Universities in the country. Clause 2(5) says that if no permission is given to
the 'person’ who has submitted his scheme for a college within a period of
one year, his application or scheme is deemed to have been approved in the
same form in which he has submitted. But for the purpose of computation of
time limit you are excluding the time taken by the person or medical institution
concerned in submitting the information. In this age of information technology
one-year time is too lengthy. Hence, | request you to reduce the time limit to
six months including the time taken by the 'person'.

Then clause 12B (1) debars the degrees awarded by medical
institutions established without the previous permission of the Central
Government. What would the Central Government do with regard to the

177



RAJYA SABHA [16 July, 2002]

colleges and degrees which have already been awarded by the institutions
before this Bill comes into force? Are they going to be regularised? | would
request the Minister to explain it.

Sir, they are making a provision for provisional registration for the
internship as part of the course. | would like to suggest that there has to be a
clause that after internship and before formally registering his or her name in
the State Medical Register, he or she should be compelled to work in a rural
village for, at least, two years.

These are some of the points which | wanted to make. With these
words, | support the Bill.

SHRI RANGANATH MISRA (Orissa): Sir, ! felt tempted to participate
in this debate on account of the fact that | am born in a family of
homoeopaths. | owe nothing to homoeopathy. My brother, my sister and my
wife were all registered practitioners. But they never made money out of this
profession. | have seen people coming ill and going back cured within two or
three weeks. My brother used to treat the patients in one room of our house.
Sir, on some occasions, | have also prescribed medicines to my friends. One
of my good friends whom | prescribed some medicine is sitting here. He was
benefited by that medicine, homoeopathy has some of the patent medicines
which work like magic. Arnicamont is a homoeopathy medicine both for oral
use as globules and as mother tincture for external application. If there is a cut
on the finger and you put this medicine for four or five times in a day and there
would be no pain after second or third day. It will take nearly one week to get
totally cured. Jymnama is a medicine which homoeopathy has found out
which cures diabetes. If you take 10 drops in the morning regularly, diabetes
can be controlled and there will be no problem of sugar left. If it is maintained
in a perfect way, the disease does not aggravate and it gets stabilised.

| accompanied my father in 1935-36 to Calcutta with a patient who
was our relative. We went to an MD who was practising homoeopathy. He
was a European. | saw his prescription slip. On the prescription slip it was
written in bold letters at the bottom that 'one dose one examination -Rs. 64/-.
Three treatments until the disease is cured. If necessary the patient may
come here at the cost of the doctor and alternativeiy if the patient so wants,
the doctor would visit the patient at his place without any charges'.
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In the 30s, the Allopathy doctors of highest quality were charging
Rs.16 for consultation and medicine. At that time, homoeopathy had gone to
such a level, especially, in Calcutta. | was happy when my learned friend
indicated here that it has developed and progressed in West Bengal. Bengal
and Kerala have been the home of homoeopathy and they have really
developed very well in these two states. Now, | was just mentioning that
particular case. The man again became sick after four years. For four years,
he was all right. In the fourth year, he developed it again. He wrote a letter to
the Calcutta doctor. The Calcutta doctor wrote back.saying, "I can offer you
two alternatives. Now tell me whether you are coming here or you want me to
come there. He said that the doctor should come. Then, the doctor came and
stayed for nine days without any fee, without even his living expenses;
everything was borne by the doctor. | am only trying to indicate that the
potentiality of this medicine is such that if you know it properly and you are
able to diagnose the illness, give the proper dose of the medicine, then, cure
is certain. Sir, there is a lunatic asylum cum old age home close to Raj
Bhawan in Calcutta. When | was in the Human Rights Commission, we
received a letter from an old lady aged about 92 years saying that she is not
being attended to. So, in one of my visits to Calcutta, | went there and saw the
patient. And, in the group that was moving with me, there was a homoeopath.
He told me that he did not know all the details, but if he had known them, he
would have prescribed the medicine to cure her, and he undertook the
treatment. Within about two months, the old lady was discharged as she
became all right. She wrote a letter again to me saying, "Now that | am
discharged, who will look after me?" It is a fresh problem. It is not a problem of
medicine. So, | persuaded the people saying, "You have got her cured but
bear with her till God takes her life away." Homoeopathy, perhaps,'is the need
of the time? | recollect, not far away from Cochin, perhaps on the way to
Kalady, there used to be a homoeopathy hospital which had encroached upon
a portion of the Government land and was being evicted. They went before
the Lok Adalat; | was in the Supreme Court at that time. The person, who was
running the hospital, filed a writ petition. We looked into the matter and we got
it settled. We regularised the occupation of the land. | then got to know him.
He started coming to me every now and then. We also persuaded the State
Government to give some money. It was a cancer hospital. There were 32
people undergoing treatment, and the doctor told me on one occasion that
about 50 per cent are in the process of recovery, and those who recover will
go away and those who don't recover will have
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to stay until their end comes. There have been some regular hospitals, for
instance, in Vellore. | went there along with' a Judge of the Orissa High Court
for his wife's treatment. The doctor had the operation performed. At the end of
the operation, he gave a dose of homoeopathy as a side treatment with a
prayer to the Lord, "Well, | have done my job. Help me to do your job, which is
to protect the life." Therefore, there is, essentially, a good foundation for
homoeopathy as a system of medicine. | went to Germany some time back
and | found that the utensils in which the homoeopathy medicines are
prepared are of silver, and they were saying that in the United States, the
utensils that are used. to prepare the homoeopathy medicines are of pure
gold. That is why the American medicine is costlier than the German
medicine. But one thing is certain that the price of the medicine is going up,
and after the World Trade Organisation Treaties, the price of the basic
medicines which are life saving medicines, have doubled, or, have even
trebled. At a time when the prices of the medicines are going up, the medical
treatment is not very conveniently available. Hospitals are overcrowded and
patients have to wait too long for receiving attention. Homoeopathy seems to
be an excellent substitute. In the Ministry of the Government of India, this is an
alternate medicine. Not much cared is taken and there is no regular
establishment, in the real sense recognising its importance. | would suggest,
the Minister should kindly look into it and give due importance- to
homoeopathy, and even to Unani and other alternate systems of medicine.
Indeed, they should not be known as alternate systems, giving priority and
primacy to allopathy. Allopathy is a branch. These are all growing and
developing branches. They should all be equally recognised. There should be
diversification of the system of running the administration. Once you recognise
them, the funding will improve and regular.attention would be available.

The Primary Health Centres in the rural areas should be provided
with the facility of Homoeopathic treatment. Not a quack, but a regular doctor
should be available. This is a profession where | find some quacks have also
been recognised; and they are good doctors. The people who do not have
any degree, the people who have just read a few books, by their own
experience, pick up some medicines, and, with a proper dose, they are able
to totally cure the patients. What is necessary is to provide the medicine,
provide a doctor and develop the interest in the people to get treated through
homoeopathy. What would normally be a tablet of eight to ten rupees these
days, has its substitute medicine in homoeopathy for a couple of rupees or
even a rupee. Of course, Homoeopathic medicines
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have also become very costly. A phial used to cost about two annas. Now it is
about eight rupees. It has multiplied over the years. It has become costlier.
But, comparatively, an allopathic medicine would cost about Rs.100. Bearing
with that difference, | think in a country like ours, with too many people and
too many diseases, and less number of doctors to attend, and with the
system not that much spread out, the best way would be to make people
homoeopathy-conscious. Every family should be used to this treatment. | have
gone to families in rural areas where you find something is going wrong, a
child is purging, the mother knows that one drop will be enough. One drop
immediately stops it. If the digestion is defective, there is a pressing wind
blowing from within, one dose of Nux 200 would be enough. With that one
dose, in five, ten or fifteen minutes, you find that the ailment is out, and,
ultimately the man is cured. That is why it is said that a proper diagnosis, with
a minimum dose, brings you the result. Some people say that there is
reaction. But, of late, homoeopathy has also introduced low potency
medicines. With low potencies, you don't get any reaction. It may be zero; it
may be 3, it may be 6, it may be up to 30.1 think medicines up to the potency
of 30 have really no reaction. Then, if it is not a proper medicine, it also does
not have any reaction. A wrong dose or a higher potency brings no problem.
Therefore, diagnosis is the best thing. In allopathy, this is possible. In
homoeopathy, this is possible. In homoeopathy, the advantages are that,
without much of expense and without the risk of getting into any fresh
problem, you get your treatment.

We have been trying to support allopathy, at the cost of other
systems. | know of a couple of professors of biochemistry in Chennai, whc
were working in the Chennai University. Both of them, husband and wife,
labouring all their life, have produced two capsules - one is called Gymnama
and the other is called Amritabindu. They tried for about 25 years with the
Indian Council of Medical Research to get these medicines approved. They
must have spent money. They must have run about a lot. They must have,
ultimately, got tired. When one of their sons got established in the United
States in the cyber industry business, he managed some foundation for them.
They went over there. They started speaking in universities; giving
demonstration of their medicines and even getting attached to a hospital. The
American Government has now recognised this as a health-supporting
medicine. The other day, | met the Chennai biochemists; both of them are
very happy. They told me that their medicine has been approved, and initially
as a first instalment,.the company has given them an-amount equivalent to
Rs.75 lakhs. What | am trying to indicate is,
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Indian medicine is good and our system is excellent. It must be recognised.
The Government must realise that that is the way, and then the ultimate
medicine is the real medicine for the Indian people. It is not happening.

| don't know what medicine our good friend Chaturvediji, prescribed
for the Professor when he had a broken leg...(Interruptions)... The other thing
could be Rutaji. | have personally experienced it. | did not have a fall. | have
not taken any medicine in my life. | can make a declaration. | have tried to
avoid the doctor, and God has been kind.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): More so, a
fake doctor like him!

SHRI RANGANATH MISRA: | have no specs for my eyes also. |
never use specs. But the question is, if you get ill, you have to go to a doctor.
Therefore, those of our good friends who require a doctor, must have the
treatment. If you require treatment, the need is to go to a doctor or a person
who can really cure you. For this purpose, probably, a small box of medicines,
to be maintained by every housewife, is necessary. The Government must
introduce a system, educate the people, saying that your supporter, your
helper, your guide, is this small box of 12 or 20 or 30 Homoeopathic
medicines. Boxes are available; medicine is available. The only thing is, you
have to identify and co-relate which medicine is a cure for which disease.
There are many diseases for which there is no medicine in Allopathy, and the
most competent doctors in Allopathy switchover to Homoeopathy, either by
themselves, by reading books, or by consulting a Homoeopath. The
Government of India should take care of this. Attend to these aspects and
ultimately help the institutions to grow. Research is a permanent requirement
for this system. Every year, we must bring about improvements, by research.
For that, funds are necessary. In Allopathy, arrangements have been made..In
Homoeopathy, there is no arrangement.

| am connected with an institution at Dharwad in Karnataka, which
runs a Homoeopathy Institute. This is of the Hindi Pracharini Sabha of South
India. We have been writing to the Government of India and the Ministry for
ultimate medicines. Somebody should go and see it. But the follow-up action
is not there on account of the fact that the system is not really perfect.
Therefore, it is necessary that Homoeopathy should become a recognised
and special system of medicine. This system must be accepted,
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and the hierarchy must be appropriately sensitised. Once you sensitise the
hierarchy, research goes on properly, money flows properly, medicine comes
in. Then, there is a collaboration which works. This system must be provided
with that. You could easily have that. The Government has the system, and
they are used to it. You can have four regional institutions at the four metros;
you can have one here, and, ultimately, the system should be perfected. The
amendment which is intended to bring in a little rigorous working system,
should be effectively utilised. We have come across a system in which one
single man has carried on with research and has come to a result. In India, so
many research institutions are there, but no positive result is coming, which
could help the common man. Therefore, the common man's problems must
be kept in view. His problems must be researched. Along with it, you must co-
relate a medicine with a disease. That should be the idea. | welcome the Bill. |
congratulate the Minister. | am glad that a young gentleman is in charge of
this Ministry, who is not afraid of moving around. He should go round the
country to see the real situation in different distant corners where people have
been suffering, doctors are not there, medicine is not there, and residential
care is not possible. All these things are there. If a person like him goes
around and has his own impressions; then, he will, one day, turn into
Godhood.

So, | request that you do your job, God bless you. Be really Godlike
in your intentions. Let the Bill be passed. Let us also find out how effective is
your Bill in actual practice.

Thank you.

SHRI H.K. JAVARE GOWDA (Karnataka): Sir, first of all, |
congratulate the new Health Minister. | rise to support the Homoeopathy
Central Council (Amendment) Bill, 2002. Many Members have elaborately
spoken on the subject. This Bill has been brought forward to regulate the
medical education and practices in homoeopathy.

| would take up the clauses proposed in the Bill. First of all, let me
take up clause 12(a). In this, there is a mention of a time stipulation for
according permission to open institutions. Many Members have said that the
stipulation laid down for getting permission is one year, someone has
suggested it to be six months, and someone else suggested it to be two
months. | would like to draw the attention of the hon. Minister to this. All right,
you have given three months' time within which one would get the permission.
And, in this period, you have not accorded the permission. Does
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it mean that, without the basic facilities, a person who has not got the
permission within the stipulated time, has got the right to open an sinstitution?
You must rethink on this. What | am emphasising is; okay, you have fixed the
time, whether one year or three months. In this period, if the Ministry doesn't
accord permission, automatically-without the basic facilities--as a matter of
right, one is entitled to open an institution! In such a case, the objective of this
Bill is defeated. Under these circumstances, it is our duty to fix the
responsibility on the institutions or the Ministry or the officers concerned.
Otherwise, there is no point in harping on this issue.

The second point to which | would like to draw your attention is in
regard to clause 12(b), "Non-recognition of medical qualification in certain
cases.' | would like to give an example regarding the medical education and
the institutions in Karnataka. You are all aware, it is the State which has the
largest number of medical colleges in the country, according to me. | don't
have the statistics. If | am wrong, please correct me. The thing is, there are
non-recognised medical colleges also. The parents of the students are too
eager to put their wards in the colleges. Under one pretext or the other, they
would give donations and other things and get admission for their wards. After
some time, when the examinations near, they find that the college is not at all
recognised, and the student is not allowed to appear in the examination. This
is the point to be looked into.

What | am emphasising is, fix the responsibility. Make penal
provisions in the Bill. Why do | say this? Any ordinary man can come forward
to open an educational institution like a medical college. That is why, make
penal provisions in this Bill. Those who start a medical institution or any other
institution, in violation of this Act, should be punished with imprisonment. You
should provide a clause in this Bill stating that the parents who knowingly or
unknowingly want to admit their children in such Colleges shall also be liable
for penal action. If this clause is put here, dafinitely, the parents will .take care
before admitting their children to such cottages. ...(Interruptions).. | will tell you
the sequence. ...(Interruptions)... It may b-3 the ambition of the parents, but
the ultimate sufferer is the student. For their benefits, the parents are seeking
admission for their children in such colleges which are not recognised by law.
But it is going to spoil the life of the student. | strongly recommend that you
think over the matter of providing a penal clause in this regard.

Another important aspect that | want to raise here is this. Mr.
Minister, you are a new Minister. But by this time, you might have
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experienced a lot of pressure from de-recognised colleges and institutions.
They might have used all the power at their command to get recognition for
their institutions or colleges without basic facilities. For this purpose, you have
made a clause in this Bill stating that if a college admits students more than
the allotted seats, then you are going to derecognise it. What for? You should
not have allowed that institution. As soon as admissions are over, it becomes
the duty of the State to see how many admissions have been made, what the
eligibility criterion was and what the fixed quota was. If this is done, definitely,
this type of activities will be curtailed and better education can be imparted.

The other aspects that | am going to raise for your consideration is
that we are seeing that the people living below the poverty line are not in a
position to go to speciality or super-speciality hospitals. It is highly impossible
to go to a speciality or super-speciality hospital because the cost is very high.
As far as homoeopathy is concerned, what is the budgetary allotment for
homoeopathy and for its research and development? This is an area where we
have to pay more attention and put emphasis on. It needs budgetary support.
Sir, | would like to inform you that in Karnataka for a long time an attempt has
been made by the State Government to establish homoeopathy hospitals.
These hospitals are becoming very popular. People are taking treatment there
also. In Karnataka, there is a demand for more such homoeopathy hospitals.
Under these circumstances, | would suggest to the Ministry that this an area
where we have to make a . lot of development. Many experiences have been
narrated by many hon. Members. | have also an experience. As you know, for
herpes you have to take allopathic medicine for three months. It causes a lot of
pain. A man known to me -- | am a practising lawyer -- came to me and told
me that when | was suffering from sarpasuttu. Then he told me that it would be
cured within two days. Next day he came to me and gave me some green
leaves with the milk of a black cow. He made me consume these leaves with
raw milk. Within three days, my ailment was cured. This type of homoeopathy
system is there which has to be developed. For this purpose, we have to
sustain the homoeopathy. The Government should give encouragement to
such types of medicines.

With these words, | support this Bill.
THE VICE-CHAIRMAN: Dr. Maitreyan ...(Interruptions)... Are you an
homoeopath? ... (Interruptions)...
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DR. V. MAITREYAN (Tamil Nadu): | am an Allopath.

Mr. Vice-Chairman, Sir, at the outset, | would like to place my
congratulations and best wishes on record for the hon. Union Minister of
Health and Family Welfare, Shri Shatrughan Sinhaji. In fact, in. the good olden
days, when | was a part of the BJP, Shatrughanji had visited Tamil Nadu a
number of times on various party programmes and, having moved with him to
various places in those days, | came to the conclusion that he is a dynamic
person, friendly, social and, most important of all, a man who remembers
others. It also gives me a great pleasure to say that he is from the film world
because both the founder of my party, Dr. M.G. Ramachandran and my leader
and the Chief Minister of Tamil Nadu, Dr. Jayalalitha, are also from the film
world. They have not become Chief Ministers overnight. They had spent ten,
fifteen or twenty years in politics before becoming Chief Ministers. Likewise,
the hon. "Minister has been in party politics for many years. Somehow or the
other, recognition was eluding him and at last he has got what is due to him —
not as a reward for him. | wish him all the best in his endeavour.

| am a person from medical profession. | am a Cancer specialist. |
did my super-specialisation in Cancer. So, from that angle, | stand here today.
| welcome the Bill which proposes to amend the Homoeopathic Central
Council Act, 1973. The Bill proposes to regulate the medical colleges in the
field of Homoeopathic medicine, puts checks and brakes and to bring them
into some sort of control so that the system can be brought under the ambit of
the Central governance. The absence of such legislation, .probably, leads to
ill-equipped, sub-standard institutions mushrooming and thereby generating a
number of quacks in the field of medicine. | would like to draw the attention of
the hon. Minister to one point. Not only Homoeopathy but also other forms of
medicine -- Siddha, Ayurveda, etc., -- have all got their own merits and
demerits. The major drawback in these systems of medicine is: They lack in
research and development and documentation. The more important of these
two is documentation. There are no publications of what you have done and
what actually the results are. In Allopathy, you have standard, well-
established, rules and regulations. You have got various frames of clinical
trials. When a drug is used on patients, we will know what effect it has on the
patient, etc. So, we have got various clinical trials with the well-established
rules and regulations. Unfortunately, those things are not done in the other
systems of medicine. There are any number of anecdotal episodes where a
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person has been treated with homoeopathy or the Siddha system of medicine
and has been cured. But, unfortunately, you cannot say what is the cure
percentage. | treated 100 patients with a particular drug and of the 100
patients, 80 per cent of them have been cured. This type of documentation is
not available in the other systems of medicine. This is something on which, in
addition to the proposed Bill, the hon. Minister and his Ministry should
concentrate. So, | request the hon. Minister to concentrate on documentation,
clinical trials and research and development. If these things are taken care of,
definitely, these systems of medicine will also play a leading role in our
society. Basically, any physician looks at a patient as a psycho-biological
whole. He does not see him as a patient. As far as | am concerned, | feel
happy if my patient gets cured -- whether he is cured because of Allopathy or
Homoeopathy or any other system of medicine. | am not bothered about it. My
patient is my priority. In that way, if all forms of medicines are given a proper
direction, | think, ultimately, the people at large, in this country, will get
benefited.

With these words, | once again wish my beloved friend all the best in
his career. Thank you.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): | think you
have made a very valid point about documentation. That is very important to
bring in confidence in the minds of the patients.

SHRI SHATRUGHAN SiNHA: Thank you very much, Mr. Vice-Chairman, Sir.
This is, perhaps, for the first time that | have sat for so long, at a stretch, in
this House. | am really very, very grateful for all the kind words that came from
the hon. Members cutting across party lines. | am deeply touched by what Dr.
Maitreyan has said about me. | also felt very nice and happy with what my
friend, Mr. Reddy, has said. | am grateful to respected Mr. Misra for his kind
words and blessings. | must admit that all of you have been more than nice
and very kind to. me. | am also grateful to all of you for supporting this Bill. As
| have said, this is for the first time that | have moved a Bill, and this is
happening to me for the first time. | do now know from where to start, and how
to start. | may not be able to take up the points in order. 2ITST 31T f%s &1 SIS, oI

| hope you will understand and forgive me.

First, | will take up those points that | remember. Mr. Gowda was
talking about penal action. Yes, | am also very worried, and | also think about
safeguarding the interests of the students. We are going to
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incorporate that in the Bill. What would the students do if an institute is
derecognised after second year or after third year? | have raised this matter in
my department. We are definitely going to incorporate a clause in this regard
very soon. | really appreciate what Mr. Gowda has suggested. In fact, all the
valuable suggestions given by my colleagues are definitely going to be

incorporated in the Bill. #SRI STl <1 98 <! A1 Bal , BRANIMRID & IR H I8 q1d dl
HE! Bl oIl © [ I8 A8, 37, g, 7L 4wl 3R d91el H UIger &1 781 o, dfch del
A # diged 39 8, SURIaR S 39 & fog iR 141 & fog uwiead & | o«
IRE A 3HBT [IRIR g1 8, UIeger Al Gl & | YSals e AISH 4 &1 78l | el
BT IRIY BT TRE U A1 g5 AT A © | S Y B Hed 8 5 984 3res] faen
g | 9gd ANl $I 39 W A1 favary 81 € fhT ®g Al $I 59 W FEl Y Bl aRE
fawar & | 9! STy B ARE WEl BIRNe  Sldex Bl sdM HRAl 9gd STN] &
RAITP SHDT S SATET ALHH 85 © , IR AW hel AT S | BRI & 19 WR el
{ SUTGT Teld ART WY AR 371 T © | §9D! ASAM BI Ufehar 3§ g4 I8 [ 989 &
A AHR AT & | I8 7 T8 F 76 ) T 8, 99 W Al R U™ BRI, |9
TS TCHNHIR | ART 91, frad! osh o Wl &3 2 BT SIdT, TG ST &
et 3 Racrars 8N | 89 S9! ¥ HRIGT &3 | SAIIY 39 |4 a1dl &l g4 39 f[aa o
FI-BRURET AT & | &9 TR 9 9 ITd] Pl b A MU | S Y fAivex X8t
AR TR @8 T2 ¥ iR SIS & g1 |r8d A Wt &al | My friend, Mr. Reddy, is a

senior and an able parliamentarian. He was talking about bringing down the

time period to six months. T8l 91 A1 I BAR ST ..(F).. BIg 1 o,
HYC CISH U1 8141 2 | $fSa7 Afedhd Sifiet Tae 1956 3 Sil <194 Wl faa a1 8 &9
I T USYA DI BIdll B I T | SHH PO UG MY | I Widerd Bl G dA 3
STeadTofl W M BT d SikrJustice delayed is justice denied’, S TR A I8 Wi &
& 'Justice hurried is justice buried.' 3R 3% STeal XA you need time for that,
B fie™ & 915 " the Central Government has to examine it, keeping in view
several factors, namely, the number of colleges existing in the country, the
need for further colleges, locational justification, etc., and whether the Scheme
is complete in all respects or not. Thereafter, it has to refer it to the Central
Council for evaluation, inspection, examination of the report and
recommendation. Thereafter, the Central Government has to critically examine
the Scheme in the light of all the available information. The Central Government
might need infrastructure facilities etc. to evaluate/inspect again, if considered
necessary. All these activities cannot be completed within a period of six
months. Therefore, this one year period provided to the Central Government
for taking a decision on the Scheme submitted to
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it, is a reasonable period. Therefore, the amendment is not acceptable.
Moreover, a similar time- limit exists in the Medical Counpil Act, 1956, as
amended in 1993. S0 TR ¥ 9 Al &1 <139 NIR¥rs, Ryera Herw a oft #werd <1

cre¥ NiRTE & &, 98 Il Wiiad T8l 8 aifd & uiSTdl 1 QIeTIfie &_l g,
Twildhed ¥ HRex $hIHed 1Ry, and inspection has to be conducted before
making a recommendation to the Central Government. ¥4 forT Ry werg &1
<18 A1fRY | U8 fheterer Giiael T8l BN | TS B1R UST S9! JAGATH & g Har 1
2, fdll AT wewy 3 ®el 6 g0 # a1 e Syhaad 71 < W8 8, SHal |’
AR B ? D! AHAT &I 7 UfHAT 2 2 39 felg § 98 enforcement machinery
will be strengthened. 3% S MASIRT B, 7 &)1 &1, Hifd I8 e T
TpRiHe 7efMRY @1 and that new laboratories have to be recognized, to
broaden the testing facility I I 81 Y81 & 3R U=hIfie e+l & &4 Auigd H 3%
8 & dIfd IH AR B HiEiell, Teas] 7 81 | BAR s SI. T 1 Y314 YBT 3R I76
JOTe IR EH U8 S1a19 {37 foh 29 I9a! SIR-9IR | IR 32 8 | 393! I & forg
B9 SO o1 IR I 8 TP &9 $1 UHhIRIe FRI-T &l Hofgd &Y, AifeRT Rived
B HSIgA BN T U1 7 81 | U =S iR 899 gl 718, fohel) A 9e 7 del
perhaps, Mr. Reddy from TDP had put this question. Why did it take five years
to bring this Bill? S8 3r<eT [aTd © { 3MTY®! Ui ATl FAT o ? Ugell a1 Il I8 2
& & a1l v fa ugel €1 ST § ....(@@au ) ...

FARY Aaat R (e 9<w) . Ugs QT ugel i Y 8, uier A1l ugel i
8 31y ?

IyaaTeae (St HA IrTSifen) . RgRI Ugd 4 8, WAR H g A 5 |

it e RieeT . uia Tel ugel i1 8T AT, ST Sfard d T8l < Hebdll §
MR SHEHT TS AT 3R & B FHH 2 |

IuTeae (S Wy aETIfeEn) . HA Sff, TRBR HSUH H & | I8 ASIH
B I TP 1 S AT AP g el b § SHPT STard T&1 < Fhll g , b 78] 81T |
19 ST STATE 31T 78] TR BT < < Fifeh 31T HA ST H B |

it orge Ri=eT. 781, A @@ T R@TE | | only said that | have been here
just for 15 days.

THE VICE CHAIRMAN (SHRI SANTOSH BAGRODIA): We have full
sympathy with you.

SHRI SHATRUGHAN SINHA: But all said and done, 9199 # €IgH
o1 § | The matter regarding the Resolution of the Central Scheme for
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Health and Family Welfare was taken up. SH% 91 SiRkiel 3if% $fea Afew
Tae, 39 g Rurdicd e aiRE § TIgH ol | oilvTel ToRer #4 <184 o,
SHES d18 Hidc H TIH o1, B B Uid Aiel o, {31 o | <189 o, |4
ST TR TR R IAIS GO IS, 19 AT § Al S1eb bR AT & 37 ATIHT
|H e €1 8 3R § SRiie axar § b oy dnT sex 7 R4 fadt &1 |ry <31 afcs
SR BIATET 3TBTs 41 B3l o -1 <119 S1ep & | H (U] TAR He AT 9 3R i
A, [, BRgg e H1 el € fb don't judge me only on the basis of
results, please judge me on the basis of sincerity, honesty, transparency and

intention. AR A% RTeed W &1 7 WY, $9 TR SV {3 170 1 & 3R AR 194 I8
ST 977 § 1 AT T HeAT 81 | Ugel! 91d 1 I8 W Heolde § | 9gd IR A 398
T 2 1 3 DT b wrior fary arorr # wwidl § TE firet T Y81 7,59 A 3 R
foan o, #9 @i @I Aic f5an o ..(au)... ST 8 TAL..(FFEH).... 39 A
g1 g9 G ...(FGHH)... 379 AR A&V Jer #4301 S 7 41 15.8.2001 Bl b
IIC B RAST W A1 B 5 I8 8 RAS! Wh1H R BR § ANl b g, SHBI
T JRICIC 3TTANS! JIR B X8T & 3fR 98d STea 4 e sdl swimcer Hl 81 S

Overall, since you all have supported this Bill, besides thanking all of you, |
would also like to say that | really care for your guidance and suggestions.
Definitely, these valuable suggestions would be incorporated in due course. Of
course, | will be briefed by my senior colleagues and friends.. (Interruptions)...

... TP TE &F U@ I GARE

Y iR it (afE Fe) : N Jsax 7d <R |

#t o Ri=g . # 3T 38U W 980 984 MR TdHe Rl § | 3 AR
WETH PR PR [T € ...(FAHF)... <G BT § & BIs @ige I8 dl 721 71 8 | <TaT
B TS T 3afory ATST 9T ... (aum)......

....50, Mr. Vice-Chairman, Sir, with these words, | request that the Bill may be
taken into consideration.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): The question

"That the Bill further to amend the Homoeopathy Central Council Act,
1973, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): We shall now
take up clause-by-clause consideration of the Bill. In clause 2, there are five
amendments by Dr. T. Subbarami Reddy. Mr. Reddy, do you want to move
these amendments?
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DR. T. SUBBARAMI REDDY: Sir. | would like to....

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): No. you
have already spoken.

DR. T. SUBBARAMI REDDY: No. Sir. | am not making a speech.

But, I would like to say just one thing. The Hon. Minister, my good friend,

said that we should continue with the period of one year that has been

prescribed in the 1956 Act. Mr. Minister, if you believe in transparency,

dynamism, you will get credit. You made everybody wait for five years. You

have brought this Bill after five years. So, please make it nine months. Your
name will be remembered in the history. Just think over it.

Y et Ry=eT: 10 7oy # et &) < e ?

DR. T. SUBBARAMI REDDY: Mr. Vice-Chairmai, Sir, | am giving
this suggestion of reducing this period of one year to nine months. Anyway, |
am not moving my amendments.

Clause 2 was added to the Bill.
Clauses 3 to 4 were added to the Bill.
Clause 1, the Enacting Formula and the Title were aaded to the Bill.
SHRI SHATRUGHAN SINHA: Sir, | move:
"That the Bill be passed".

The question was proposed

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): At this stage,
Shri Manoj Bhattacharya can say something.

SHRI MANOJ BHATTACHARYA (West Bengal):  Sir, | would just
make a few points.| was hearing very carefully the valuable speeches of
many of the distinguished Members of this House and also the enthralling
reply of Shri Shatrughan Sinha whom | would also like to greet and extend
good wishes. | would wish him all the best in his new assignment.

Sir, my point is very simple. This Bill is primarily intended to make
enabling provisions to regulate and control the institutions which are busy in
research and education of homoeopathy. While welcoming this Bill, | must
say. 'what about the existing institutions?' What about those institutions which
are already existing in the country? As you have also referred to, in 1975 on
10" -of December in Calcutta or in Kolkata now, the National
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Institute of homoeopathy was established with a view to make it a deemed
university in the days to come to promote homoeopathy education as well as
research. Sir, | am not a person who will commit to himself that homoeopathy
is a medicine which has got no side effects. It also has got side effects. It also
has got ill-effects. But we do not know how it acts. | am thankful to Dr.
Maitreyan. He has also made a point that when it acts, it must have some
reactions, otherwise, it does not act. So, the problem is that we do not know
exactly what is the mode of action of this homoeopathy globules or liquid,
whatever you say. What is the difference between the dilutions? | was being
reminded of a story of the time of Badshah Akbar. In his Navratana Sabha, he
posed a question as to what is the easiest available thing in the world and
what is the cheapest. But nobody dared to reply, but Birbal, as he was,
replied, "Sir, if you would just permit me, | would say something." Akbar said,
"Yes; tell us what is it." Birbal said, "Medical advice." Hearing it, Akbar got
very much annoyed _as to how it could be. He thought that | am spending so
much of money on getting medical advice. | am spending so much of money
on Hakims or for getting the advice on Unani or allopathy or modern medicine.
He said, "What are you saying?" He told Birbal, "l will chop off your head
unless you can prove it." So, Birbal said, "Okay; let us go tomorrow in the
morning. | will prove that it is the easiest available and cheapest thing." Akbar
and Birbal used to move in disguise. The next day when they moved in
disguise, all of a sudden, at a crossing, Birbal. lied down and put his one leg
up. So, some people came. Some gave some herbs; some started giving
some physiotherapy and within fifteen minutes' time, tons of fifty advice was
poured in to Birbal, and nobody charged any paise for that. These advices
were unsolicited and uncalled for. In modern medicine, it is not possible. But
in homoeopathy medicine or in other magic healing, this sort, of advice is
available in random. And that is also a causative factor for ill-health of our
patients. Therefore, those institutions where research ought to be undertaken
should be properly looked into. Now, | know it for certain that the National
Institute of Homeopathy, Kolkata is in absolute mess. | would request the hon.
new Minister, Shri Shatrughan Sinha to find some time to visit Kolkata,
because Kolkata is a well-known city to him. He should go to that Institute and
see what is being done there. Even, there is no qualified homoeopathic doctor
as the Director. The Director is an Allopathic doctor. He does not have any
interest in homeopathy. The Director of that National Institute of homoeopathy
is an allopathic doctor, and he does not have any interest! | know Dr.
Mahendra Nath Sarkar to whom Shri Chaturvediji was
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referring, who was the personal physician to Shri Ram Krishan Pramhans. |
know that he was an Allopathic doctor. | know that he was a great allopathic
doctor, who used to practise homoeopathy. | know that great homoeopathy
doctor, Dr. Gyan Majumdar. He was an allopath, who used to practise in
homoeopathy. They had taken serious interest in homoeopathy. That is why
they could practise and promote the interest of homoeopathy, and render
some effective support to the ailing peopla..(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Mr.
Bhattacharya, when you want to speak at the third reading stage, you have to
confine yourself to the points and clauses of the Bill. You cannot become a VIP
by making a general speech at this stage.

SHRI MANOJ BHATTACHARYA : Sir, | am just on the first clause.
Now, such things have to be properly looked into. | would just like to inform the
hon. Minister that this is a well-intended Bill. But, what about protection of the
existing situation? | am referring to one herbs garden. One herbs garden is
there at Kalyani with the National Institute of Homoeopathy, Calcutta. It is quite
a well-developed herbs garden. But, there is none to look after that garden,
that is, the plants and the herbs in that garden, from where the extracts can be
taken out and homoeopathy medicines made. Who is going to take stock of
those herbs and plants? | would like to inform the hon. Minister that many of
those herbs are getting patented elsewhere, and we cannot take the extracts of
those herbs and plants and convert them into medicines. So, a systematic
documentation and data are required to be prepared. Nothing is being done
over there. False reports are being sent to the Central Government that
operations are being undertaken in the National Institute of Homoeopathy,
which is not true. They have reported some 500 operations, but, there are only
ten beds for operations. (Time- Bell)

Mr. Ahluwalia, please don't disturb me. | will just conclude. | am making
valuable points.. (Interruptions)...

SHRI S.S. AHLUWALIA (Jharkhand): Sir, he is raising a controversial
issue. He is creating a problem,, when everything has been passed.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): He is not
going to create a problem. No, there is no problem..(Interruptions)...
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4.00 P.M.

SHRI MANOJ BHATTACHARYA: Mr. Ahluwalia, you must
understand that | am neither opposing the Bill nor | am commenting on the
reply of the Minister. | am trying to bring some points to the notice of the hon.
Minister. You are unnecessarily interrupting me.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): You please
conclude your speech.

SHRI MANOJ BHATTACHARYA : Sir, | am not yielding to Mr.
Ahluwalia. | will continue for another few minutes. | would like to inform the
hon. Minister about the ground reality.

THE VICE -CHAIRMAN (SHRI SANTOSH BAGRODIA): No, no. You
cannot raise all these things at this stage. You cannot do that. You did not
want to speak as a normal speaker...(Interruptions)..: The rule is, if you speak
at the third reading stage, you have to confine yourselves to the clauses of the
Bill. You cannot go beyond that. You cannot make any reference. You cannot
make a general speech.

SHRI MANOJ BHATTACHARYA: Sir, | am not making a general
speech.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): You have
already done so. Now, | can give you only one minute. You have to conclude
within that time.

SHRI MANOJ BHATTACHARYA: Sir, if you say so, | am sorry, |
won't continue my speech. | will talk to the Minister personally. Don't worry.
Thank you very much.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Mr. Minister,
would you like to react?

SHRI SHATRUGHAN SINHA: Not now. When the hon. Member
comes to me, | will talk to him personally.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): So, you will
react personally.

Now, the question is:
"That the Bill be passed".
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The motion was adopted.
THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Now, we will

take up the Medical Termination of Pregnancy (Amendment) Bill, 2002.

THE MEDICAL TERMINATION OF PREGNANCY (AMENDMENT) BILL,

2002.

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI A.RAJA): Sir, | beg to move:

"That the Bill to amend the Medical Termination of Pregnancy Act,
1971, be taken into consideration".

Sir, the Medical Termination of Pregnancy Act, 1971 was enacted by
Parliament in 1971, which legalised the termination of pregnancy on broad
socio-medical grounds. The aim of the Act was to eliminate illegal abortions
by untrained persons, in unhygienic conditions, and thereby reduce maternal
morbidity and mortality.

The Medical Termination of Pregnancy Act, 1971 and the Rules and
Regulations of 1975 thereunder, specify the circumstances in which, and the
places where, the termination of pregnancy can be conducted; the
qualifications, experience and training of the personnel who can conduct
medical termination of pregnancy (MTP); the conditions for approving places,
and recording and reporting procedures, etc., in regard to MTP.

The Medical Termination of Pregnancy Act is now almost three
decades old. It gives primacy to rights of women. Some of its provisions now
need to be reviewed, both in the context of significant changes in the socio-
economic scenario and the development of medical technology and services.
It has, therefore, become necessary to regulate legal abortions in a more
effective manner.

In June, 1997 the Government of India reviewed the Medical
Termination of Pregnancy Act, 1971 to make it more relevant to the present
environment. The National Commission for Women also suggested certain
amendments to the Act, with a view to removing provisions discriminatory to
women.
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